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1807 hre
COMMITTEE ON PAPERS LAID ON
THE TABLE
Temo Reroxr

SHRI NATHU RAM MIRDHA
(Nagaur): I beg to present the
Third Report of the Committee on
Papers Laid on the Table.

127} hre.

JOINT COMMITTEE ON OFFICES
OF PROFIT

NINETEENTH REPORT

S8HRI PATTABHI RAMA RAO
(Rajamundry): I beg to present the
Mineteenth Report of the Joint Com-
mittee on Offices of Profit

12.08 hra

CONSTITUTION (THIRTY-SECOND
AMENDMENT) BILL

BXTENSION OF TIME FOR PRESENTAYION
or Rxrorr or JoiNnr CommurTree

DR HENRY AUSTIN (Ernakulam)
§ir, I beg to move

“That this House do further ex-
tend upto the lagt day of the next
session, the time for the presenta-
tion of the Report of the Joint
Committee on the Bill further to
amend the Constitution of India”

MR SPEAKER The question is

““That this House do further extend
upto the last day of the next session
the time for the presentation of the
Report of the Joint Committee on
the Bill further to amenq the Con-
stitution of India”

e

Ths motion was adopted.
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138 e
CONSTITUTION _ (FOURTY-THIRD
AMENDMENT) BELL

THE MINISTER OF STATE IN THR

MENTARY AFFAIRS (SHRY OM
MEHTA): Bir, I beg to move;

“That the Bill further to amend
the Constitution of India, be takem
into consjderation.”

Sir, under Article 316(2) of the
Constitution, the Chairman and
Member of a State Public Service
Commussion or w Joint Commission
shall retire at the age of sixty years
or hold office for a term of six years
from the date on which they enter
office, whichever 15 earlier. This has
been the position ever since the Con-
stitution came into force

As Hon Members are aware, in view
of the status and functions assigned
to Public Service Commissions under
the Constitution, these Commissions
have to be manned by persons of lagh
cahbre and mtegrity To a great
extent, this 18 possible only if the
conditions of service of the members
are made sufficiently attractive One
of these conditions is that persons who
are offered the posts shoulq have an
opportunity to serve for reasonably

long periods.

It is obhigatory under the Constitu-
tion to appoint on these Public Service
Commissions, to the extent of one-
half of the members, persons who have
served under the Government of India
or the Government of a State.
Emunent persons belonging to the
academic sphere have also to be taken
on the Commigsions

In this context it is pertinent to
note that the age of retirement of
Government officers both at the Centre
ang in many States, has been raiged
from 55 to 58 years. Thus, the Gov-
ernment servants appointed ean thesr
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Public Service Commissions would
have only a tenure of two years after
their petirement. Similarly, the age
of retirement of University Professors
etc, hng been raised to 60 years and
it is difficult to attract them for being
appointed as Members of the Public
Service Commissions. Article 8319 of
the Conutitution prohibits Members
of Public Service Commissions from
any employment under Government
after retirement. Thig is a factor
which renders the office somewhat
unattractive unless one can hold the
office up to a reasonable age. In
order, therefore, to attract eminent
persons both from Government service
as well as academicians, it is proposed
that the age of retirement of the
Chairman and Members of the State
Public Service Commissions may be
raised from 60 to 82 years, The Bill
seeks to provide for this by an amend-
ment of Article 316 (2) of the Constitu-
tion.

The Bill seeks to provide for this
by an amendment to article 316(2) of
the Constitution.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration”

This being g Constitution (Amend-
ment Bill, we require a special majo~
rity. I want to fix the time of voting.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 hour ig allotted. We
will not be able to finish it before
lunch. I agree that members should
know when the voting will take place.
I suggest that 2.30 P.M. may be fixed
as the time for voting.

MR. SPEAKER: 8o,

the first
voting will be at 2.30 P.M,
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SHRI S. M. BANERJEE (XKanpur):
Mr. Speaker, this is a Bill, which is
-not -very controversial, except what
the hon. Minister, Shri Om Mehta,
said while introducing the Bill. He
said that an extension of two years
has been given to get more matured
persons. But the age is not the decid.
ing factor, so far as maturity is con-
cerned. We have seen people of 80
.gears who are not mature, while
there are people of 40 or 456 who are
very mature. Normally, we accept it
. that people become more experienced

because of their age ang maturity
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are very few. Such exceptions
not make us decide on a policy.

Para 2 of the Statement of Objects :
and Reasons says:

“The same article provides that
one-half of the members of every
Public Service Commission shall be
employees of the Government of
India or the Government of a State.
The uge of retirement of Govern-
ment employees was 55 originally
but was later raised to 58 in the case
of All-India’ Services, Central Gov-
ernment servants and the Govern-
ment servants of several States.
Membership of the Commission is
no attraction, therefore, to them,
as they will have only two years
to serve on the Commission which
position ig not desirable from the
point of view of the efficient
functioning of the Commission.”

In that case, why tiot make it 6357
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Public Service Commission could not
‘e criticised,

Wi esnnot say anything about them,
but 1 still say that the quality of the
Memberg of the UPSC and the State
Commissions is going down day by
Jday. We want that these Members
should not be influenced by any one,
but I am surpriseq that people come
to ug sometimes asking ug to approach
the Chairman or Members of the
UPSC. 1 tell them they are not
spproachable. Suppose I want to in-
fluence a Member, I will be put behind
‘bars, they can report against me.
But they think that it can be done.
If there iz un fota of truth in it, it
should be properly investigated by
Government, becatise formerly,
whether in the Stafe or ifie Union
Public Service Commission, nobody
could touch them, People were
wvirtually afraid. Only those boys
could succeeg who were in the merit
list. But if this impression goes about
in the country that without having
any merit, if the boy can possibly
approach an MP. or a Minister, he can
get selected by the UPSC or the State
Commission, then the question of com-
petition will not arise, ang that will
e a very sad day for this country
because efficiency will suffer at the
hands of pepotism and favouritism.
I say this without casting any asper-
sion on or imputing any motive to
the Members, that guch things have
come to light.

A man retiring from a purticular
job is made a Member of a particular
Commission, the UPSC or the State
Commission. What happens is that
the gentleman was serving in a parti-
cular department or Ministry and he
hms a lnk with thet department or
Ministry, with the result that some
sort of favouritism might be ghown,
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knowledge ang intellect should Be
brought as Membery of these Commis-

integrity and ability, his services msy
be used, but normally immediately
after a person retires, he ghould not
be made u Member of the Commission,
either at the Centre or in the States.

1 feel that raising the age to 82
shoul@d not mean that only the aged
persons are the most efficient ones.
That impression must be removed, I
plead for the younger generation
because I feel that they are comig up

very well. We find in this House that
the young Ministers are so0 very
efficient. Do we want the old men %o
continue? T shoulg not be so.

While supporting the Bill, I request
that the basig for the difference in the
age limits of the Members of the UPSC
and the State Commissions must be
clarified, There shoulg be no differance
between the one and the other.
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SHRI DINESH JOARDER (Malda):
Mr. Speaker, Sir, this Bill has been
brought forwarg to extend the age of
retirement of the Chairman and Mem-
bers of a State Public Service Commis.
sion from 60 to 62 years. We do not
actually understand what ig the policy
of the Government in regard to the

- fixation of the retirement age for the
different categories of employees in the
Central Government as well as in the
State Government, in Public under-
takings, in various other organizations
of the States and the Union and also
for the Members of the Public Service
Commission. Now-a-days very often
We hear that the age of retirement of
the employees of the Union Govern-
ment or State Government will be 55
years or 58 years. During the early
months of the Emergency, we were
told that the age limit for the retire-
ment of the government employees
would be revised. Even a few days
back jn West Bengal we have heard
that the age limit for the retirement
of the employees of the Municipality
will be 50 years; after 50 years; it
will be left to the discretion of the
State Government or the Municipal
Boarq to retire any employee or
group of employeeg from the Mu-
nicipality. Here ngain we have
heard that the age of retirement
of the Central Government employees
will be 58 years and sometimes we hear
that it will be revised to 55 years. The
Ministers say in the Houses in different
Ianguages about the age of retirement
of the government employees, and we
hear gomething else in the newspaper,
Bvery time these anomalies are coming
up. So, we want that the Ministry of

Awnuit.) Bill 210

Home Affairs and the Administretive
Reforms unit should declare a policy
a8 to the retirement age of the
employees ag a whale, the government
employees, the judges, the Members of
the Public Service Commission and
also the other people engaged im
employment,

Thrs is also u policy that we 2ail to
understand that a particular person, if
found efficient, should be kept in
employment til! he has the capability
to work or to live on, i.e, till the last
day of his life. Actually we do not like
to support thig policy. Once a person
having the opportunity and facility ot
getting better edcuation because of his
family environment and the privileges
that his parents were enjoying at his
early age, is able to get into a good
job through the Public Service Com-
mission, he is considereq a very
efficient person. That seems to be
the measurement of efficiency,
now-a-days, of the people, i.e., whether
a person hass the facility ang the
opportunity at the early age to get
better education and to appear in the
competitive examination, and once
he has entereg that privileged sectiom
of the few people getting chances
here and there ang holding good
offices in the Government, he is
declared as efficient, and these people
belonging to this privileged sectiom
are declared as the only efficient
persons and they are to hold office
for the whole of their life.

This is not actually a policy which
would encourage other people and
the students, those who have not had
that facility or opportunity to exhibit
or demonstrate their intelligence and
efficiency. There should be a decen-
tralisation of this sort of system of
recruitment. Only a few persons have
their influence or enjoy the facility
of holding high officeg and good offices
in the government and they are de-
clared as the only efficient persons.
Thig cannot go on for long. Because
he has earned that efficiency this way
or that way, he should be kept in the
employment for the whole of his life?
He will not face the realities of the-



they will not be eligible for any other
office or employment, still we find
that in the name of drawing only an
fhonorarium they have been sent to
many commissions

‘Thig monopoly of enjoying facilities,
opportunities and benefits only by a
particular few persons of a privileged
«<lass ghould go for ever and effictency
and merit should be judged from
among the young people Give them
a chance There may be some mis-
takes or there may be some default
on theiwr part but let them become
experts also Let them acquire effi-
elency by their practice, by their
struggle every day They should also
be given a chance of holding these
offices Only young people should be
recruited for thig purpose

The other thing 18 with regard to
recruitment and employment under
the Public Servaice Commissions, now-
a-days we fing that a large number
of employees, even 1n government
departments ag also in semi-govern-
meat organizations, are being re-
cruited by the organizations ttem-
selves and their recruitment has been
kept outside the purview of the Pub-
lic Service Commissions In most of
the public undertakings we find that
the individual public undertakings
recruit their own personnel and the
Public Service Commissions make re-
ermitment only for a few selected
posts for employment in the govern-
‘ment aervice So, there should be a
standaryy of messurement and a
standaxd of recruitment policy whe-
ther # be in government service or

Commisslons and a large nymber of
them are recruited either deparfmen-
tally or through other muachinery.
The different undertakings make
their own recruitment, and various
other organizations, independently
and individuglly g0 on recruiting
thewr employees So, I would suggest
that there should be one co-ordinated
body that will go on and verify the
hists available from the Employment

both for the central gervices as well
a8 for the State services They can
assess from the lists ag to what are
the resources and merits available
throughout the country from amongst
those who are still unemployed. They
can have an assessment of that and
from amongst them, they may pre-
pare a Panel for employment. And
from that Panel, they can send the
persong of merit and efficiency re-
quired for the post to different orga-
nisations In that way, I think a
larger number of people will get the
opportunities and justice in the
matter of employment or recruitment
to posts

So, I would request the Department
of Admanistrative Reforms Com-
mussion and tha Minister of Home
Affairs to consider this aspect also
for having a coordinated body for the
recruitment of employees throughout
the country for all organisations
either in Central Government or in
the public undertakings and other
ingtitutions, A panel may be pre-
pared and the vacancies should be
filled up from that panel.

In that way, I think the large num-
ber of boys and those who are wait~
ing for getting employment will get
justice

With thess words, I mequest the
bhon. Minister that while ephancing
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the age Hmit of a Member, he keeps
in mind the opportunity for getting
it for the younger generstion also.

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Speaker, Sir, I welcome
this Bill. In doing so, I wish to offer
& few remarks about Art. 8316 of the
Constitution. Originaily, g it stood,
& Member of the Public Service Com-
migsion has to retire at the age of 60
or on completion of six years’ term
-whichever is earlier.

Now, the age-limit is being extend-
ed to 62 to bring it in line with the
retirement age of the high court
judges, Their age-limit was raised
to 62 by the Fifteenth amendment of
the Constitution in 1963. Since then
the Members of the P.S.Cs. have
been naturally wanting that their
age-limit too should be raised to 62.
Government, after a lapse of years,
have agreed to that. I do not think
that it will serve any purpose if a
Member is appointed at the age of 54
or 8o gs a Member because they have
to retire after the six year term. And
30 the enhancement of age limit will
not help them at all. It will help
only those officers who are appointed
on the eve of retirement. That is, if
an officer, at the age of 58, is appoint-
ed, he will get four years, Therefore,
I would suggest that since the age
limit is raised to 62, the term 6 years
or at the age of 62, whichever ig earli-
er may not be there and that may be
removed. Every Member should re-
Ure at the age of 62. Suppose a per-
son is considered to be very good and
he is appointed at the age of 52 or 54.
After six years, he should retire, He
cannot have the benefit of enhance-
ment of the age-limit for them. My
submission is this The High Court
judges, on retivement, can practise—
not in' the same high court—in other
high courts. Similarly, a Supreme
Court judge cannot practise in the
Supreme Court. But he can be ap-
peinted as a Chairman of the Com-
mission,

He cen also become an arbifrator,
whereay the Membery of the P.S.C.

BHADRA 8, 1898 (34KA)

Amdt) Bill 214

after having accepted the member-
ship of the Commission, is debarred
and cannot serve anywhere either in
the States or in the Union Govern-
ment. Therefore, this condition of
six years ghould be removed.

1 agree with the hon. Member when
he sauid that there should not be any
disperity ag between members of the
P.S.Cs. and the U.PS.C, Sixty-two is
the limit fixed for the Membei: of
the P.S.C. and sixty-five for the Mem-
bers of U.P.S.C. Why not you fix 65
for everybody? After all, a Member
of the PS.C. can be promoted or
transferred to the UPSC as a Mem-
ber. Another submission of mine om
this Bill 1s this.

Article 318 says:—

“Provided that as nearly as may
be one-half of the members of
every Public Service Commission
shall be persons who at the dates of
their respective appointments have
held office for at least ten years..”

Tha¢ means if there are three Mem-
bers in P.S.C, one at least should be
a Government officer of not less than
ten years The qualification of the
two other Members ig not laid down.
I think nothing {s said about the
academicians. Therefore, I submit
that of the other two Members, one
member ghould be either from the
Scheduleq Castes or from the Sche-
duled Tribes.

If you read Art. 164 of the Consti-
tution, you will ind that in the States
of Bihar, Madhya Pradesh and Orissa,
there should be g Minister separately
in charge of tribal welfare who will
also look after the welfare of the
scheduled castes and other backward
classes. Like that, why not we think
of having one Member where the tri-
bal population is preponderant from
the scheduled tribes and from the
scheduled castes where the scheduled
castes are preponderant—in the other
states? This will allay the fears of
the weaker gections and the member
can also keep a watch over the re-
cruitment,
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[Shri Jagannath Rao]

In Orissa, we got a Member from
the scheduleq tribes. He is a Law
Graduate. He wag a member of this
House for 10 years and then he was
the Minister in the State for five
years. He was appointed as a Mem-
ber of Orissa Public Service Commis-
sion fwo or three years ago. The
Chairman of the Orissa Public Ser-
vice Commission gied RBut, this
member, who is a S.T, was not gap-
pointed as Chairman but some one
else weas appuinted ag Chairman I am
not holding a brief for him I am
only stating the facts as to how the
weaker sections’ claim is belng 1g-
nored

It is for the consideration of the
QGovernment I do not expect the Mi-
nister to reply off-hand but I have
placed these suggestions to be consi-
dered by the Government gt an app-
ropniate time

Sir, I would also hke to suggest
that one member out of the three
members of a Public Service Com-
misgion should be from another State.
This will bring a certain amount of
objectivity in appointments and se-
lections

Sir, Railways have their own Ser-
vice Commission Now, the nationa-
lised banks are gsking for a separate
Service Commission This duphca-
tion of commissions, in my view, will
not add to the efficiency of the re-
cruitment policy. In the reports sub-
mitted by the Scheduled Castes and
Scheduled Tribes Committee we find
certain grievances having been men~
tioned about the recruitment of weak-
er sections. The Government should
have an integrated outlook on all
these matters. With these suggestions,
¥ support this Bill,

SHRI K. MAYATHEVAR (Dindl-
gul): Mr, Spesaker, Sir, although I
support this Bill yet 1 want to make
certain suggestions to be considered

AUGUST 30, 1078
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by the Government and the hon, Mi-
nister before the passing of this Bill.

Now we are raising the age of these
members from 60 to 62. The Central
and State Government servants were
allowed to work up to 55 years of age
previously. Now, the age has been
raised to 58 years, Similarly, the
High Court judges’ gge has been rais-
ed from 60 to 62. As such, it is better
to have an identical rise tn the re-
tirement age of these public service
commission members. But, Sir, in
the recent years we are talking much
for younger generations. So far as
my personal opinion is concerned, the
directly appomnted or selected IAS,
IPS and IFS officers are more efficient
in serving the public without fear and
favour 1 do not blame the elderly
pedple, They may be more wise and
experienced but we must not cut the
opportunities to be provided to the
younger generations Take for ins-
tance, the younger Ministers are more
efficient and energetic. I do pot say
the elder Ministers are not working
but the younger Ministerg can afford
to work more and more They have
the energy to work Sir, we must
consider that more chances and op-
portunities should be provided to
younger generations but I do not ob-
ject to this raising of age

Then 1 want to say a few
words about the Tamil] Nadu Pub-
lic Service Commission. I do not
blame any member presently func-
tioning there; I do not blame any-
bpdy directly, because we gre not at
all aware whether these things are
gomg on even now. Ag the hon. Mi-
nister knows fully, under the previ-
ous regime, Group I posts, Deputy
Collector, Deputy Superintendent etc.,
were s0ld in the open market for
Rs, 25,000 each, Group II for Rs. 15,000
each, Group III for Rs. 10,000 each
and Group IV—clerica] posts—were
sold for Rs. 5,000 each. The present
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net at gll allowed te function iade-
pendently. The pravious regime was
directing the Tamnil Nadu Public Ber-
vice Commission Chairman and mem-
bers to select their own people not on
merits, not on the basis of education,
not on the consideration of the can-
didates being of the Backward Class-
eg or Scheduled Castes, but on the
basis of some consideration. I would
ask the Minister to verify how many
Scheduled Caste people were selected
for Group I, II, III and 1V in Tamil
Nadu from 1969 to 1976. They were
selected not on merit but on some
other consideration we all know what
that condideration was, ‘So, I would
request the hon. Minister to look jnto
the matter and see whether the pre-
sent Commission is working indepen-
dently, honestly, purely and in a
straightforward manner without in-
terference from any political party
including our parties, the ADMK,
Congress Party or the Communist
Party. Politicians ghould not over-
power .them by recommending un-
qualified persons to be selected for
responsible services like Group - I,
Group II and other posts.

So far as the present state of affairs
is concerned. we do not know what is
happening. But the people of Tamil
Nadu strongly, reasonably and reliab-
ly suspc‘t that the old thing may
continue and educated people cannot
get chance ag they .did not get chance
from 1969 to 1976. 1 would, there-
fore, request the Minister to verily
from the present Chairman and mem-
bers whether they are making their
selections purely op the ground of
merits of the applicants and candi-
dates or otherwise.

One word more about the Tamil
Nadu Public Service Commission.
They are doing the work mechanical-
1y and very slowly. They held writt-
en test or examination three years
ago. Students and candidates had
appeared long ago, They have passed
the exemination and results are an-
nounced. But the appointments are
malle aftér five years, three years or
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iwo years. Appointments are made
on the basis of payment of money to
%0 many people inside and outside.

So I request the Minister to see
that corruption and corrupt practices
in Tamil Nadu are completely rooted
out at least at thig stage.

I also request the hon, Minister,
who is very famous in Tamil Nadu,
who is a very appreciated personality
in Tamil Nadu, to look into these
matters and take remedial steps and
also to purify the Public Service
Commission. With these words, I
support the Bill.

SHRI B. R. SHUKLA (Bahraich):
I extend my support to this Constitu-
tion Amendment Bill. Many of the
members are perhaps under the
mistaken beliet that this Amendment
Bill will debar or discourage the
recruitment of young, talented
persons from becoming memberg of
the Public Service Commission. There
is nothing either in the amendment
or in the original Constitution which
prevents the Governor oy the Presi-
dent from recruiting younger persons.
What it says is that half of the
strength of the Public Service Com-
mission shall be of those persong who
have served at least for ten years
either under the State Service or
under the Central Service,

Shri Daga today has suddenly
emerged as a new advocate of
sociglist pattern and equality. In all
the other spheres he has been advo-
cating the cause of clasg interest.
Now, complete equality is impossible
not only in governmental strueture
which is based on mixed economy.
It is also not possible in socialist
countries. The limited object of this
Bill is only one; the age of chairmen
and members of the public service
commission should be raissd from 60
to 62, that is the age qof retirement.
The reason is that when they cease to
hold the office in fhe public service
commission according to the constitu-
tion they are ineligible to be employed
on any governmental posts. After
retirement other categories of gov-
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ernmment servants can be appainted to
varjous jobs, A district judge can be
re-employed ag & judge of an indust-
rial tribunal or a labour tribunal. A
High Court judge 1is eligible to
practise in the Supreme Court after
retirement; he can also be made a
judge of ‘he Supreme Court. Those
who retire ag memberg of the public
service commission will not gei any
job. In erder to attract talented
people, it is thought necessary to raise
the age from 60 to 62. I think it is
a salutary provision; it should have
been provided much earlier. However,
better late than never. I therefore
welcome this provision.

This occasion has been utilised for
criticising the functioning of the state
public service commissions, I am in
a position neither to refute nor to
affirm what they had said. It :nust
be said to the credit of the Public
Service Commission of India that it
has stood the test of time and if lapses
or deviations or deflections from the
right type of conduct have occurred
our share in the matter is none
the less ©because if the state
governments themselves have 1n-
dulged in indiscriminate jobbery and
nepotism without caring for public
interest what else could be expected
of the members of the public gervice
commission who are nobody else than
the creature of the government itself?
Therefore, all should combine—the
politicians, ministers, members of the
legislature, to ensure fair and efficient
functioning of the public service com-
missions. .

Smooth, efficient gand $mpartial
running of government does require
maintenance of independent, impar-
tinl and efficient service cadres and
that can be ensured only when we
ensure the right type of persons to
e included as members of the public
service commission. This 18 a limited
I do pot want to take more
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MR, SPRAKER. Shri B R. Sharree:

SHRI R. R. SHARMA .(Babda):
rO90-s ‘ .

MR, SPRAKER. He can start after
lunch. The House stands adjowrn
for lunch il 14.00 hours,

1301 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-cssembled after
Lunch at Four Minutes past fourteen
of the Clock.

[Ma DeruTY-SPEAKER in the Chair]

CONSTITUTION (FORTY-THIRD
AMENDMENT) BILL-—Contd.

MR DEPUTY-SPEAKER: Shri
R R. Sharma.

ot T o wwy (wixr): Fovsaw
wgren, S fadas ager over wr § 4
wWar @Y g g W
wadT QN g | W qw ¥ oty Y
e 0 Qe @ § i IR v v
fir gta ¥ gHTTET AE ST o T ¢
fegtas @8 wg &% & gt &
Ry S fardio & gt & ¥ frde
& fis st wgre wg ¥ fiv wor gowrct
® o qfeew ofaw witvw S+ &
s A9y wae ¥ frgfe et ey
e ezt e e @ § W
A e w0 Far wrarr § w ¥ qawt
W wsae ¥ org 65 % avir  § wely
65 w ¥ g WA K OF ¥¥ TR
w< gwar &1 X frdee § fe o
wre Yu W W< €W oW gar
wirewr i g s, St B w68
wd & wrg Wk Y s e WA

qfure wfier iy ¥ W ¥ e
@rud et & aeh wkandy ¥
o &% & wu g i were avorm ofay
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aff waine § 1 ¥ Wt v fe ek
Ry W qrer g wigg O Iue
far agdt ¥ Y worrt dferare #F wroarr
fis w1 e o TR WiTiET
waere Y Jure¥ ¥ wdd W W
qeeg o wr wwd ¥ 1 9w W
¥ oA g8 O T owgar §1 AW
Fwor g ff we v E el ww & S
& o # 1 ¥ o awy goere Ot
& i & gt ot Sowia B dw
frqfer fafie e5 wf 7% B aws =
T | wrwedfd are & quewr gdA wTET
£

MR. DEPUTY-SPEAKER It has
been announced that the voting will
take place at 230 Stll, a large
number of speakers have given their
names, 1 will go by the serial

number here How long will the hon
Minister take?®

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA)- Fifteen minutes

MR DEPUTY-SPEAKER: Now, 1
have barely seven or eight minutes
I can at the most gccommodate two
more, not more than that I will go
by the gerial number here.

ot g fey (qf) srefia s
s oY, 7@ A QOEIC FTA Siawry
(vwew) fadas ear T § awaEe
O Sfax &1 ord ¥ ¥ oSw ¥ Ay
¥ qtey wteeg ¥ Jooty O e
W T3 wraen F v wARAR Wy Ay
¢ | uwi =g o feekFeh 2g @y Y
o} fir g ¥Hfery o sifed wim
w0y Jewr oy St work & ford fare afl
R § witffe § oowd Gfr e §
AT XA WAR Y Y PR AET |
o FTr qvS Wi wpt R T o
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& 1 Qur feafiy 3 ay o S AR w1
Yo ayr o § % ay e
Yoo foR eyl
§ wmowe ® Qo W oA
g Rqwet ¥ afcg i wiye 1 i
¥foq wom ¥ Wi @ qw Tnfar
w § | 36 % fak qww ¥ wiw o
T e afty | Ay faered ir forerdy
Wt fopemy g, W ¥ v aRde
afeud sy dea ¥ fod, wi
R firY ot fawrr & for wit 7 &Y g
qfewr afFa witew & Sro £ o9
wifgd | ¥ Ja & ewwa §
i 3 wraTeTn QRaT WY A oiT gy
ATEH AT eI WY ard G & ww oy
T Gt Y | F § SRR arey
@ am § , TpraeaAdeway § (Rraard
weat et @ gufeq & wor wen f fe
HrQ weat wfiaeg & e ) fgd
e xuw fag sromr & fawr wrar wifgy
fis oy enfwast Wi gut v wmt
#1 vt ofeers gfea whwe & oo @
®Y A | T Wow & g9 F 1w
fawr w1 wudw TG |
SHRI B. V NAIK (Kanara): I feel
that the Constitution (Amendment)
Bill extends by two more years the
age hmit of the Members of the
State Service Commussions, as has
been smd, to muke the post more at-
tractive, but I think that the hon,
Munister should kindly see that the
Members of the Pubhic Service Com-
mission must also be attractive enough

for adorning that post, then only will
they be in n position to deserve it

One of the things that the public
service commissions have got to be
made more effective, because they
control the vital services, is that, at
present, the functioning of most of the
public service commissions at the
State level has been having very many
things to bw desired, It is a fact that
when 1t comes to the considerstion of
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merit. loaving aside other considers-

there has got to be the consideration
of merit. If voy want to find out me-
ritorious candidates amongs the can-
didates who have to select a group
of persons for a number of jobs, it
means that the most meritorious peo-
ple should be there and they should
constitute the public service commis-
sions. We are not at all certain that
in selecting the selectors, the various
State Government: have done therr
jobr. 8o, until and unless, the com-
position of the public service com-
migsion iz improved mere making the
service conditions for these members
more attractive 15 not going to serve
the purpose.

The time has come when it is not
a question whether merit alone is con-
cerned, all other factorg being equal It
18 now the percentage of merit of the
<mdita’sg, how many of the candi-
dates who have been selected are
selected on the bass of merit and how
many of them on considerations other
than merit

MR. DEPUTY-SPEAKER Whach
candidates? Candidates for the mem-
bership of the public service commis-
sion?

SHRI B V NAIK: 1 am saying
about the candidates who are selected
for the various services.

MR DEPUTY SPEAKER' We are
talking of the extension of age of the
members of the public service commis-
sion. We are not talking of other
services,

SHRI B V NAIK: All these
things come up on account of the fact
that public service commissions at
the various levels have not been per-
forming according to the desires of the
Constitution makers. It is in order to
improve their functioning that we are
-saying today that the people who arve
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onge thag should be in a position to
be there til] the age of 82 ar six ysats
of service, whichever is lsss.

When we come to the functioning
of various service commissions, as
was suggested by some ef the bon.
Members, there is the railway service
commission; there is the banking ser-
vice commission and there are separste
recruitments for various posts. As
long as our requirements for the
governance of our country are limited,
we can welcome a measure of non-
specialisation in regard to the services.
Now, the requirements of banking are
different; the requirements of public
sector agencies sre different; the re-
quirements of the railways gre dif-
ferent. So, under the circumstances,
even in spite of the fact of the inte-
gration anq such other lofty ideals,
the clubbing together of the functions
in one singular agency, might, at
the present juncture, create more of
dufficulties in as much as the specialis-
ed requirements of the varoius sec-
tors are rot looked into

In brief in the management termi-
nology, the recruitment is a function
essentially of the management In the
management of the government, there-
fore, to have recruitment in the hands
of a group of people who are ulti-
mately not responsible for the manage
ment of the government may be cailed
actually as bad managem-nt I would
say, in the broader persvective and
in the historiral  persnective, the
public seisice commissions both &t
the Centre and in the States are the
left-over and the he-gover of the
colonial tvpe of administration and,
for the current needs of the publie,
private and other sectors of our eco-
nomy as well es the service, the func-
tions of the gervice commissions per
se would be extremely limited,

I hope &t the time when we take up
modernisation of the Government and
the services, some more thought will
be applied in regard ¢o the Secrvice
Commissions and thelr composition,.
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SERI OM MEHTA: Mr. Deputy-
Speaker, 8ir, I am thanktul to the hon.
Members on both sides of the House
who have supported this Bill.

A few points have been raised. Mr.
Sokhi said that it should be made more
attractive or something like that I
musg tell him that we are mising the
retirement age of the Members of the
Public Service Commission from 60
years to 62 years, only to make the
job more attractive. We have found
that in the Universities they have
raised the retirement age to 60 years
and, therefore, it is very difficult to
get academiciang from  Universities
for appointment to the Public Ser-
vice Commission, and when we do not
get them, it becomes difficult to get
proper persons for the proper job, It
was only keeping that in view that
we thought that the retirement age
of the Members of the Public Service
Commission should be raised to 62
years, so that we can get more and
more people from the academic circle
and these appointments are made
more and more attractive.

It has been asked as to why we
should not raise it to 65 years equiva-
lent to the age of retirement of the
Members of the Union Public Service
Commission. I must say here that the
judges of the State High Courts re-
tire at the age of 82 years, and when
we come to the Supreme Court, we
find that the retirement age of the
Supreme Court judges is 85 years. This
bas been kept only for this purpose;
when the judges are in the State
High Courts, they get some experience
of trying cases, and if some of them
prove themselves to be very good,
they can be selected for the Supreme
Court. Like that, in the case of state
public service Commission Members
ulso, when they retire at the age of
82 years—with the passing of this Con~
stitution Amendment Bjll—it Govern-
ment find that some of them have
ddne exceptionally good work, they
can he taken in the Union Service
Oomﬁxilll.on where they can go upto
1680 LS8,

Amdt) Bill 226

65 years. So, this difference in the re-
tirement age is there between the
judges of the High Courts and the
judges of the Supreme Court. Simi-
larly, we have kept this difference in
the retirement age between the Mem-
bers of the State public service Come
;ﬂséiog and the Members of the U.

It has been said that some younger
people should be attracted to it. There
are two difficulties in the younger
people coming to this. One is that
the Constitution has put a bar that
those who enter the public Service
Commission and the Union Public
Service Commission cannot take any
other service after that If a younger
person comes there the condition is
that he has to retire either after com-
pleting six years so that he does not
monopolise it cr when he has com«
pleted the age of 62 years in the case
of PSC—if this Constitution Amend-
ment Bill is passed. Article 310 of the
Constitution prohibits Members of
the Public Service Commissions from
taking up any employment under
Government after their retirement.
This provision has been made 0
ensure impartiality and independence
of Members of PSCs. This restriction
being there, it is very difficult to....

SHRI VASANT SATHE (Akola):
Can a professor not go back in the
University after working in the Pub-
lic Service Commission?

SHRI OM MEHTA: The age of re-
tirement there is 60 years. Naturally
if he retired at the age of 62 or 65
here. ...

SHRI AMRIT NAHATA (Barmen:
If you take a young professor in the
Commission, after working in the
Commission, can he go back fo the
university?

SHRI OM MEHTA: We shall ex-
mine that; I am not definite whether
he can go back to that gervice or not.
But he cannot take up any service
under the Government.
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A suggestlon has been made by Mr.
Banerjee: why not give extension of
one or two years if we find that a
particular person is doing his job very
well. I would like to point out that
this is a Constitutional provision.
Government cannot give extension of
one or two years after 62 years—after
the House decides that the age of re-
tirement will be raised to 62 years.

Shri Jaganatha Rao suggested that
a Scheduled Caste and  Scheduled
Tribe Member should also be on the
Service Commissions. I have got the
figures which have been given by the
Scheduled Castes and Scheduled
Tribes Comrmissioner in his report,
that upto 1973-74, the total number
of Public Service Commission Mem-
bers is 80 out of which 9 belong to
Scheduled Castes and 9 belong to
Scheduleg Tribes. That comes to
22.25 per cent. And in the Union
Public Service Commission also we
are keeping this in view so that at
any time there iz a member from the
Scheduled Castes and one from the
Scheduled Tribes, ....

SHRI R. V. SWAMINATHAN
(Madurai): Mr Singaravelu is a
Scheduled Caste man.

SHRI OM MEHTA: Until recently
Shri A, K. Dhan had been a member.
He comes from  Scheduled Tribes.
Therefore, we are keeping this in
view that our friends from Scheduled
Castes and Scheduled Tribes get due
representation.

Another matter has been raised
about the  Banking Service Com-
mission and the Railways Services
Commission. I think there is some
misapprehension and I must make it
clear that through the Railway Ser-
vice Commission only recruitment to
Class IIT posts is done. For Class I
and II posts in the railways it is the
UPSC which makes the recruitment.

AUGUST 30, 1976
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About the Banking Service Com-‘
mission, because the ]obs are of a
techmcal nature, recently the House
has passed a B111 that there should
be a separate Banking Services Com-
mission. So, naturally being a service |
of specialised nature, it is kept out
of the purview of the UPSC.

A point has been raised about |
recruitment in the public undertak-
ings also. This was one of the recom-
mendations of the Administrative Re~-
forms Commission false but earlier
the Government did not accept it. As
there has been a demand raised that
the UPSC should recruit for public
sector also, we will examine it and
find out whether it is possible to make
recruitment through the Public Ser-
vice Commission and take the pro~
posal to the Cabinet. ‘ :

Shri Maya Thevar has raised a very
important point and that is that in
Tamil Nadu the Members of the Pub~
lic Service Ccmmision who are there,
are recruiting persons by getting
bribes and taking money and other
things. We do not know the veracity
of this charge but this charge has
been made on the floor of the House
that the people recruited are not the
best peopie or the fittest people but
people who can pay more. Our Con-
stitution-makers kept such conting-
encies in view and they have said that
corrupt practices and irregularitieg
amongst the Public Service Com-
mission Members shall be dealt with
under Article 317. Under Ary 317
there is a provision for the President
to remove the Chairman ang Mem-
bers of the UPSC as well as the
State Service Commissions after mak-
ing a reference te the Supreme Court
or holding sn inquiry and sending
its report. Speicific allegations against
individual Chairmen and Members
can be processed in this manner. In
the Constitution there is a provision—
Art 317 which says:

“(1) Subject to the provisions of
clause (3), the Chairman or any
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memPc o a PUklic Betvice

jon ghill only be removéd

his office by order vt the
President on the ground of misbe-
Haviour dfter the Supreme Court,
on  Yaference being made to
1t by the President, Bas, on inquiry
‘held ¥ svcortdance with the pro-
cedure prescribed in that behalf
under article 145, reperted that the
Chairman or such dther member,
28 the case may be, ought on any
such ground to be removed.

» L] »

(8) Notwithstanding anything in
cleuse (1), the President may by
order remove from office the Chair-
man or any other member of a
Public Service Commission it the
Chairman or such other member,
as the case may be—

(a) is adjudged an insolvent; or

(b) engages during his term of
office in any paid employment
outside the duties of lus office;
or \

(c) is, in the opinion of the
President, unfit to continue in
office by reason of infirmity of
mind or body.”

Bo, Sir, our Constitution makers,
the founding fathers of our Constitu-
- tion, have already kept a provision

in the Constitution If there are speci~
fic charges, those charges are brought
before the Presideny who refers them
to the Supreme Court. Then, on the
advice of the Supreme Court, the
Member of the UPSC or PSC can
be removed from office.
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SHR] VABANT 'SATHE: By -amand.
ing the Constitition, this can be done.

SHREI OM METHA: Wiy shouild &t
be brought down? 1 have altzedy salll
that if Mr. Sathe is expetienchd wnd
if he is appoinfed in the Public Sér-
vice Commission, he may continue
there till he attains the age of 8%
There is no question of making any
provision of half the members from
the gervite and half from the ex-
perts in the fleld. The Member of
Parliament har a right to be a mem-
ber of the P, 8. C, 1t he is selected
by the State Governments or by the
Union Government. There is no ques-
tion that he 15 debarred from being
appointed The only thing is that up
to the age of 62, he can remain in
Public Service Commission of the
State; it he proves that he is com-
petent and veiy inteiligent, then he
can be taken in the U. P. S. C, and he
can remain there and retire at the
age of 65. There is no bar for a Mem-
ber of Parhament to be a Member of
the U P. 8 C.

SHRI VASANT SATHE: In our
country younger pecple are now
demanding that the age should be
lowered down. Older people must
retire and make room for younger
people, You are making room for the
older people.

SHRI OM MEHTA: Thereis a
provision that he can continug in the
Public Service Commission only tor
a period of six years If a younger
person is taken at the age of forty,
he can continue upto forty-six and
then he will retire from the Public
Service Commission. Younger people
won't. like to g0 to Public Service
Commission because they wan't be
able to take any other job efter ig.
It would be difficult for the people
to retire from. service at the age of
forty-six. (Interruptions). At least
they cannot go and join any govern-
ment service.

Shri Hari Singh said that ali gazet-
ted officers should be recruited through
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the UPS.C That is being done, In
&ll services, whether it is in the IAS
or IPS Indian Forest Service, or other
Central Services, they are being rec-
ruited through the UPSC. Similar-
ly, in the States also, all the gazet-
ted officers are being recruited through
their respective Public Service Com-
missions.

About selecting the selectors, Mr
Naik said that we have to be careful
about selecting the selectors I can
assure him that to the best of our
ability, we are trying to select the
most competent people

ot TR wgra qreaa - fodt Tow %
syt arferdt o Forerft orrfem @,
I ¥ v & Y afemw afecw it §
qcew frgey fad oy wfed

The persons appointed in the Pub-
lic Service Commussion should be
according to the percentage of popu-
lation In Madhya Pradesh, what 1s
the population® That ratio should be
taken into consideration

SHRI OM MEHTA I have already
clarified that point which was raised
by the hon Member That was about
the 18 Members of the scheduled cas-
tes and scheduled tribes  Their per-
centage comes to 25 We do not take
the percentage of an individual state
but we go by the percentage of the
population of the whole country

st e w3 : A wglaw ag
aard e o vy faw w1 0@ owg aadr
wit ardt | wr Y 60 aF w7 gw @
Fezrae gk arar ¢ ?

st s v ; fardt & Peeraog
wr awrw aff §1 ax ffg¥z fireY
fw %) owey e, @
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It is our duty to bring it betors Parile-
mlntlndﬂtj.zwad The Ylhers
minor things. With these words....

SHR! D. BASUMATARI (Kokra-
jhar): Sir, it is an accepted prinei-
ple of the Government that there
should be one scheduled caste and
scheduled tribe member in every
Public Service Commission and Union
Pyblic Service Commission, To start
with, Government have appointed one
scheduled caste member in the UPSC.
1 congratulute the Government for
that

SHRI OM MEHTA‘ There 13 not
an agreed principle but it is by con-
vention

SHRIMATI SAVITRI SHYAM
(Aonla) Is there any lady member
in these commissions?

SHRI OM MFHTA Sir, nobody
raised this point when the debate was
gomng on 1 wall have to find out
about this  The other day some pub-
lLic service commission member met
me and told me thas in the Punjab
Public Sarvice Commassion there i1s a
lady member and also a scheduled
caste member

SHRI R V SWAMINATHAN S,
the hon Minister mentioned 1in hus
rep'y that ore hon  Member, Shn
Mayathevar made a remark that the
Chairman and the members of the
Madras Publi2 Service Commission are
taking bribes This 1s an  unfor-
tunate remark

MR DEPUTY SPEAKER You are
not to make a speech

SHRI VASANT SATHE  Sir, the
point made by Savitri ji i3 very rels-
vant because member after member
has suggested that the term of the
member in the Public Service Com-
mission should be made more attrac-
tive. I believe it is from that point
of view that she suggestad that in
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each public service commission if you
have B policy of having a scheduled
caste and also a lady member that
will make the term more attractive,
oft fegfr fwr (Weierdd): STTEmR
TGRS, WHT B WA AT & wqEr
wgar g fv ofser wfig v &
drnla Wi g A R ITE W%
Wrgreme wr amr gt § SR TOAT
& qrg war w1 Tz vy o ey & o W
GLETT %@ 0F *' &5 sA & foF
e g fe fow g w1 9 T e
§ afeew gfaq st 3, og wot &Y
o & Wt W) e § gafed g
&Y @2 oo ¢ {w ogt & wrefif w
qfews efyg waitw= & qyavm & afew
9T tfmiaw Biaewa wf forem @
T EORTLE AT YA o @ Y e
ar A Y fendaw fefegeque s ?

SHRI OM MEHTA: It is the po-
licy of the Government that the fiitest
and the most efficient person should

»be selected. We do not proceed on
caste and creed basis.

MR. DEPUTY SPEAKER: Before
I put the motion for consideration to
the vote of the House, this being a
Constitution (Amendment) Bill, vot-
ing has to be by Division.

Let the Iobbies be cleared.

The lobbics have been cleared. The
Qquestion is:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

., The Lok Sabha divided:
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Division No. 3)
[14.40 hrs.

AYES
Agrawal, Shri Shrikrishng
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri
Anand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.

Banera, Shri Hamendra Singh
Banerjee, Shrimati Mukul
Barman, Shr: R. N.

Barua, Shri Bedabrata

Basappa, Shn K,

Basumatari, Shri D.

Bhagat, Shri H. K, L.

Bhargave, Shri Basheshwar Nath
Bhatia, Shnn Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Bhaura, Shri B. S.
Bheeshmadev, Shri M,
Bhuvaerahan, Shri G,

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh—Kotah, Shri
Buta Singh, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan La]
Chaudhari, Shri Amarsinh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
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Chellachami, Shri A M
Chhotey Lal, Shri
Chbutten Lal; Skxi
Chikkalingaialy; Shri K
Choudhary, Shri B E

Dags, shti M C

Dalbir Singh, Shn

Dalip Singh, Shri

Daman, Shri 8 R.
Darbara Singh, Shri

Das, Shri Anadi Charan
Daschowdhury, Shri B K.
Deb, Shri Dasaratha

Deo, Shri 8 N Singh
Desai, Shn D D
Deshmukb, Sin K G
Deshmukh, Shri Shivaji Rao 8
Dhamankar, Shri
Dharamga) Singh, Shrd
Dhillon, Dr G S

Dhusia, Sbri Anant Prasad
Dinesh Singh, Shry

Dixit, stei G C

Dixit, Shri Jagdish Chandra
Dube, Shri J P

Dwivedi, Shri Negeshwar

Engtl, Shri Biren

Gaekwad, Shr1 Fatehsinghrao
Gandhi, Shrimat: Indira
Ganesh, Shri K R

Ganga Devi, Shrimatj
Gangadeb, Shri P

QGarcha, Shri Devinder Singh
Gavit, S8hri T H.

Ghosh, 8bri P KX

Girl, 8xi 8, B

Girl, Shri V Shanker
Godara, Shri Man] Ram
Godfrey, Shrimat] M
Eokhale, Stri B R
Gomango, Shrt Giridher

ARCURD Ky 1978

Gopal, Shal K.
Goswumni, Shirl Dimeski Chamdre
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan

Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hari Singh, Stri

Hasium, Shri M M,

Ishaque, Shri A K M

Jadeja, Shri D P
Jamilurrghman, Shri Md
Joshi, Shri1 Popatial M
Joshi, Shrimati Subhadra

Kadam, Shri Dattajirso
Kadam Shn J C
Kadannappall:, Shri Ramachandran
Kader, Shri § A

Knlas, Dr

Kakodkar, Shri Purushottam
Kakoli Shri Robin
Kamakshaiah Shri D
Kamala Prasad, Shn
Kamble, Shri T D

Kamlg Kumar:, Kumari
Kapur, Shri Sat Pal

Kaul, Shrimati Shella
Kavde, Bhn B R
Khadilkar, Shri R K
Khan, §hry L H

Kinder Lal, Sbri

Kisku, Shri A K,

Kotoki, Shri Lilmdhar
Kotraghetti, 8hn A K
Koya, Shri C H. Mohamed
Krishnan, Shri B R
Krishnan, Shel G, Y.
Krishaen, Shrimatl Parvatil
Kulkarni, Shri Raja

Kureel, Shri B; W%

Aot B
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Lakkapps, Shri K.
Lambedar Boliyar, Shri
Laskar, Shri Nikar
Lutial Haque, Shri
“Madhukar’, Shri K. M,
Mphajan, Shri Vikram
Msehajan, Shri Y. 8.
Maharaj Singh, Strt
Mahishi, Dr. Sarofini
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Malaviya, Shri K. D,
Malhotra, Shri Inder J,
MaliRarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shrl Yamuna Prasad

Manhar, Shr: Bhagatram
Maurya, Shri B. P.
Mayathevar, Shri K.
Mehta, Dr. Mah:ipatray
Melkote, Dr. G, S,
Mirdba, Shr1 Nathu Ram
Mishra, shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagaunath
Mohammad Talur, Shri
Mohammad Yusuf, Shri
Moban Swarup, Shri

Mohapatra, Shri Shyam Sunder

Mohsin, Shri F, H.

Munsi, Shri Priya Ranjan Das

Murthy, Shri B, S,
Nahata, Shri Amrit
Natk, Shri B. V.
Nanda, Shri G, L.

Negi, Shri Pratap Singh
Nimbalkaer, Shri
Oraon, Shri Tuna

Painull, Shri Paripoornanand

Palodkar, Sbri Manikrap
Pandey, Sarl Damodar
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Pandey, Shri Krishna Chandre,
Pandey, Shri Narsingh Nerain

Pandey, Shri R. 8.

Pandit, Shri 8, T.
Panigrahi, 8hri Chintamant
Pant, Shri K. C.

Paokal Haokip, Shrt

Parashar, Prof, Narain Chand

Parikh, Shri Rasiklal
Parthasarathy, Shrl P,
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patil, shri Anantra
Patil, Shri C. A,

Patil, Shri E. V. Vikhe
Patil, Shrl Krishnarao
Patil, Shri T. A,
Patnaik, Shri Banamali
Patnaik, Shri J. B,

Peje, Shri 8. L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. 8.

Raghu Ramaiah, Shri K,
Rai, Shri 8. K.

Rai, Shrimati Sahodrabai
Raj Bahadur, Shn
Rajdeo Singh, Shri
Raju, Shri P, V. G.

Ram Prakash, Shri

Ram Sewak, Ch,

Ram Singh Bbai, Shri
Ram Surat Prasad, Shri
Bam Swarup, Shri
Ramji Ram, Shri

Ramshekhar Prasad Singh, Shri

Ranabahadur Singh Shri

Rao, Shrimati B. Radhabai A.

Rao, Surt J. Rameshwar

38

.
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Reo, Shri Jagannath
Rao, shri M 8. Sanjeevi
Rao, Shri M Satyanarayan
Rao, Shri Nageswara
Rao, Shri P, Ankineedu Prasada
Rao, Shri Pattabhi Rama
Reao, Shri Rajagopala

Rao, Dr V. K. R Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya

Redd1, Shnn P. Antony
Reddy, Shri K Ramekrishna
Reddy, Shri P Ganga
Reddy, Shri P Narasimha
Reddy, Shri P V

Reddy, Shn Sidrem
Richhariya, Dr Govind Das
Rohatg:, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr
Saini, Shri Mulki Ra)
Sambhali, Shr: Ishaque
Sanghi, Shn N K
Sangliana, Shri

Sankata Prasad, Dr

Sant Bux Singh, Shri
Sathe, Shn1 Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sawitri Shyam, Shrimati
Bayeed, Shri P M.

Sen, Dr Ranen

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
‘Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dev, Shri
Shankaranand, ghri B, '

ADGUST 90, 1076

Sharma, Shr1 A, P.
Sharma, Dr H, P,

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri R. N,
Sharma, Shn R R.
Sharma, Dr. Shanker Dayal
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shn1 Sheopujan
Shenoy, Shri P R.

Shinde, Shri Annasaheb P,
Stuvappa, Shri N

Shivnath Singh, Shri
Shukla, Shn B R.
Siddayya, Shri S M
Siddheshwar Prasad, Prof,
Sinha, Shr: Dharam Bir
Sinha, Shnn Nawal Kishore
Sinha, Shr1 R K

Sohan Lal, Shnn T

Sokhi, Sardar Swaran Singh
Stephen, Shr1 C M
Subrameniam, Shri1 C
Sudarsanam, Shr1 M
Sunder Lal, Shn

Suprendra Pal Singh, Shri
Swaminathan, shri R. V
Swamy, Shri Sidrameshwar
Swaran Singh, Shn
Tarodekar, Shri V B.
Tayyab Hussain, Shri
Tewar:, Shri Shankar
Thakre, Shr1 § B

Thakur, Shri Krishnarao
Tiwari, Shnn Chandra Bhal Mant
Tiwari, Shri R G.

Tomb: Singh, Shn N
Tula Ram, Shri

Tulsiram, Shn V.

Ulkey, Shri M. G.
Unnikrishnan, Shri X, P,

Amdt) Bl 340
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Vekaria, S8hri
Venkatasubbaiah, Shri P,
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prased
Virbhadra Singh, Shri
Viswanathan, Shri G.

Yadav, Shri Karan Singh
Yadav, Shri N. P.

Yadav, Shri R. P,
Zulfiquar Al Khan, Shri

NOES
*Chandrika Prasad, Shri
*Jha, Shri Chiranjib
*Krishnappa, Shri M. V,

MR. DEPUTY.SPEAKER: The re-
sult*® of the division is:

Ayes: 294; Noes: 3.

The motion is carried by a majority
f the total membership of the House
nd by a majority of not less than
wo-thirds of the members present and
oting.

The tion was adopted

MR. DEPUTY.SPEAKER: We take
p clause by clause consideration.

Clause 2. This also has to be voted

pon by division. The Lobbies are
dready cleared. The question is:

"That clause 2 stand part of the
Bill”,

The Lok Sabhg divided.

BHADRA 8, 1808 (SAKA)
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Divislon No. 4]
AYES

Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Shri O. V.
Ambesh, Shri

Anand Snigh, Shri
Ankineedu, Shri Maganti
Ansari, Shn Zaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Bahunath Singh, Shri
Bajpai, Shri Vidya Dhar
Balakrishmah, Shri T.
Banera, Shri Hamendra Singh
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Basumatari, Shri D.
Bhagat, Shri H. K. L,
Bhargava, Shr1 Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyie, Shri Chapalendu
Bhaura, Shri B. S.
Bheeshmadev, Shri M,
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh—Kotah, Shei
Buta Singh, Shri
Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Chandrashekharappa Veerabasappa,.
Shri T. V.

Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhari, Shri Amarsinh

[1442 hrs.

*Wrongly voted for NOES,

——

**The following Members also recorded there votes for AYES:—
Sarvashri Dharnidhar Das, TarunGogol, M. Ram Gopal Reddy, Ram.

Dayal, Genda Singh, Birender Singh

Rao and Dr. K, L. Rao.
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Chaudhary, Shei Nitira) Singh ~ Godfrey, Sheimatt M.

Chavan, Shri Yeshwantrao Gogol, Shri Tarun: .
‘Chellachami, Shri A, M. Gokhale, Shri H. R. -

~ Chhotey Lal, Shri Gomango, Skri’ Giridhar-

* Chhutten Lal, Shr{ Gopal, Shri K. :
“Chikkalinga{ah, Shri K. Goswami, Shri Dinedh .Chandra
“Choudhary, S8hri B. E, Gotkhinde, Shri Annasaheb
Duga, Shri M. C. Gowda, Shri Pampan .

" 'Dalbir Singh, Shri Hansda, Shri Subodh
Dalip Singh, Shri T Harl Kishore Singh, Shri
‘Damani, Bhri S, R Hari Singh, Shni -

Darbara Singh, Shri

‘Das, Shri Anadi Charan Ha » Shrl M, M.

Das, Shri Dharnidhar Ishaque, Shri A. K. M.
‘Daschowdhury, Shri B. K, Jadeja, Shri D, P.

Deb, Shri Dasaratha Jamilurrahman, Shri Md,
Deo, Shri S. N. Singh Jha, Shri Chiranjib.

‘Desai, Shri D. D. Joshi, Shri Popotlal M.
Deshmukh, Shri K. G. Joshj, Shrimatj Subhadra
Deshmulch, Shri Shivaji Rao . Kadam, Shri Datfajirao
‘Dhamankar, Shri Kadam, Shri J. G.
Dharamgaj Singh, Shri Kadannappalll, Shri Ramachandran
‘Dhillen, Dr. G. 8. Kader, Shri S, A.

‘Dhusia, Shri Anant Prasad Kailes, Dr.

Dinesh Singh, Shri Kakodkar, Shri Purushottam
Dixit, S¥¥1 G. C. Kakoti, Shri Robin

‘Dixit, Shri Jagdish Chandra KamaKshaiah, Shri D.
Dube, Shri J. P. Kamala Prasad, Shri
Dwivedl, Shri Nﬂmﬂr mbl.' Shr T. D.

Engti, Shri Biren Kamla Kumari, Kumari
Gakewead, Shri Featesinghrao =™ Kspur, Shri Sat Pal
‘GandHi, Shrimati’ Indira Kaul, Slirimati Sheila
-Glanesh, Shri K. R. Kavde, Shri B, R,

Ganga Devi, Shrimalt Khadilkar, Shri R. K.
-Gangadeb, Shri P. ) Khan, Shri L H,

Garcha, Shri Devinder Singh Kinder Lal, 8hri

Gavit, Shrt T. H. Kisku, Shri A. X,

.M, Shri P. K. Kotoki, Shaf: Liladhar.
Giri, SBhri 8 B. Kofrasheft], 8hri A K.

‘Gird, Shrt V; Stranker Xoya, Sbrl C. H. Mohamed.

Godars, Shri Mani Rem e m Shei B R,
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Krishnan, Sbri G, Y.
Krishnan, Shrimati Parvathi
Krishoappa, Shri M, V.
Kufkarni, Shri Raja
Kureel, Shri B. N.
Lakkappa, Shri K.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shri

“Madhukar’, Shri K, M.
Mahajan, Shn Vikram
Mahajan, Shrt Y. S.

Maharaj Singh, Shri
Madhishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallikarjun, Shri

Mandal, Shri Jagdish Narain
Mandal, Shr; Yamuna Prasad
Manhar, Shri Bhagatram
Marak, Shri K.

Maurya, Shri B: P,

Mehta, Dr. Mahipatray
Melkote, Dr G. S.

Mirdha, Shri Nathu Bam
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mohammad Tabir, Shri
Mohammad Yusuf, S
Mohan Swarup, Shri
Mohapatra, Shri' Shyam Sunder
Mohsin, Shri ¥, H,

Munsi, Shri Priva Ranjan Das
Murthy, Shri B. S.

Nabata, Shri Amrit

Naik, Shri B, V.

Nands, shri G. L.

Negl, Shri Pratap Singh
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Nimbalkar, Shri
Oraon, Shri Tunk

Patnuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R, 8.

Pandit, Shri S. T.

Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokali Haokip, Shri
Parashar, Prof, Narain Chand
Parikh, Shri Rastklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patil, Shri Anantra

Patil, Shri C. A.

Patil, Shri E, V. Vikhe

Patil, Shri Krishnarao

Patil, Shnn T, A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri 8, L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shri 8, K.

Rai, Shrimati Sahodrabal
Raj Babadur, Shri
Rajdeo Sthgh, Shri
Raju, Shri P. V. G.

Ram Dayal, Shri

Ram Prakash, Shri
Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Surat Prasad, Shri
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Ram Swwarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shn
Ranabahadur Singh, Shri
Rao, Shrimati B Radhabas A
Rao, Shri J Rameshwar
Rao, Shr1 Jagannath

Rao, Dr K L

Rao, Shri M S Sanjeew:
Rao Shri M Satyanarayen
Rao, Shri Nageswara

Rao, Shri P Ankuneedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shr1 Rajagopala

Rao, Dr V K R Varadaraja
Rathia, Shr; Umed Singh
Raut, Shri Bhola

Ravl, Shr! Vayalar

Ray Shrimatf Maya

Redd! Shri P Antony
Reddy, Shr1 K Ramak-1shna
Beddy, Shri M Ram Gopal
Reddy, Shri P Ganga
Reddy, Shn P Narasimha
Reddy, Shnn P v

Reddy, Shri Sidram
Rlchhaﬁya, Dr Gowvind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Rudra Pratap Singh, Dr
Saini, Shr: Mulki Raj
Sambhall, Shri Ishaque
Sanghi, Shn N K
Sangliana, Shri

Sankata Prasad Dr

8ant Bux Singh, Shri

Sathe, Shri{ Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrso
Savitri Shyam, Shrimati
Ben, Dr. Ranen

AUGUST 30, 197¢

Amdt) Bil}

Sethi, Shri Arjun

Shafee, Shri A

Shatquat Jung, Shri
Shailani, Shr1 Chandra
Shambhu Nath, Shrl
Shankar Dev, Shri
Shankaranand, Shri B
Sharma, Shn A P
Sharma, Dr H P

Sharma, Shn Nawal Kishore
Sharma, Shri R N

Sharma, Dr Shanker Dayal
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy Shri P R

Shmde, Shri Annasaheb P
Shivappa, Shri N

Shivnath Singh Shri
Shukla, Shn B R.
Siddayya Shn § M
Siddheshwar Prasad, Prof
Smmha Shri Dharam 8ir
Sinha, Shr:1 Nawal Kishore
Sinha Shn R K

Sohan Lal Shri1 T

Sokhl, Sardar Swaran Singh
Stephen, Shr; C M
Subramaniam, Shn C
Sudarsanam Shri M

Sunder Lal, Shn

Surendra Pal Singh, Shri
Swaminathan, Shri R V
Swamy, Shri Sidrameshwar
Swaran Singh, Shri

Tarodekar, Shri V B

Tayyab Hussain, Shri

Tewari, Shri Shankar

Thakre, Shri § B

Thakur, Skl Krishnarao
Tiwari, Shri Chandra Bhal Man{
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“I9wari, Shri R. G.
Tombi 8ingh, Shri N.
Tula Ram, Shri
“Tulsiram, Shri V.

Uikey, Shri M, G.
Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Virbhadra Singh, Shri
Viswanathan, Shri G.
Yadav, Shri Karan Singh
Yadav, Shri N. P.
Yadav, Shri R. P,
Zulfiquar Ali Khan, Shri

NOES

NIL

MR. DEPUTY-SPEAKER: The re-
sult® of the division is:

Avyeg: 298; Noes: Nil

The motion is carcied by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the members present and
woting.

The motion was adopted.
Clause 1 (Améndment of article 316)
Amendment made:

Page 1, line 3,—
for “(Forty-third Amendment)”

substitute “(Forty-first Amendment)”
)

(Shri Om Melita)

BHADRA 8, 1808 (SAKA)
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That Clause 1, as amended, stand
part of the Bill”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Enacting Formula ang the Title
were added to the Bill,

Shr: Om Mehta: Sir, I heg to move;'

“That the Bill, as amended, be
passed.”

MR, DEPUTY.SPEAKER:
moved :

Motion

“That the Bill, as amended, be
passed.”

SHRI P. G. MAVALANKAR (Ahme-
dabad): Mr, Deputy-Speaker, Sir, 1
have heard with great attention the
opening remarks and the concluding
remarks by way of reply by my hon.
friend Shri Om Mehta when he gave
his agumentg for bringing up this piece
of constitutional change. It had a
limited purpose and I do not know
why it could not have waited for the
general constitution amending Bill
which we are told is coming before
the House. 1 feel that this habit of
doing constitutional changes constantly
and piecemea] is not a habit worth
developing I am sorry that many
hon. Memberg from hboth sides when
they spoke, spoke about either who
shoulg be Memberg and said that one
of them should, belong to Scheduled
Caste and one of them should be a
woman, ang they said thig partly
seriously and partly humorously. I do
not know, of course, I appreciated
their argument, But the main point is
that the function of the public service
commissiong in our country since the

*The following Members also recorded their votes for AYES: —
Shrimati Premalabai Chavan and Sarvashr| Madhoram Sharma, P.M4

Sayeed and Genda Singh.
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[Shri P. G. Mevalankar]

‘begiuning ¢f the Republic hmg been
very important and ity importanee has
been enshrined in the Constitution by
making them independent through a
constitutional provision. Therefore it
is important thet those who are mem.
bers of the public service commissions
are attracted not only in terris 61 walit-
ing to be there for two years more but
also in terms of wanting to be there
to serve ang do one of the highest
duties. The role of the state is in-
creasing rapidly; we are in a welfare
state situation all over the world. and
those of ug who believe m the right
kind of socialist order, just and egalita.
rian order, feel that the state’s role
will have fo be more active and more
asgsertive That means that the ad-
munistration has to be expanded and it
is to be manned by people who are
competent. Any administration has
four hall-marks: integrity, impartiality,
incorruptibility and anonymity, these
are four pillars of any admfnistration.
Obviously, recruitment which takes
place though open compefifive exami-
nation. , ...,

MR. DEPUTY-SPEAKER® Are you
supporting or opposing the Bill>

SHRI P G. MAVALANKAR" T want
to say two points very briefly but I am
sorry for the long preface

It the holding of public competitive
examinationg and the task of selection
and recruitment have to be done by
the public service commissions, then
these commissions must be manned by
people who are experienced, mature
and wise in their judgment Mr.
Sathe salg that younger people should
have entry into them. Everything is
not for younger people There are
Jobs requiring experience, wisdom
and maturity.

SHRI VASANT SATHE: Maturity
and wisdom do not go only with age.

SHRI P. G, MAVALANKAR. True,
but age sdds to wisdom and maturity.
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Then, 8ir, T do not know why the
Minister hag not nmde it unitermly 85
years of age for all, Why should the
state Public Service Tommissiony’
Members retire at what is 2ow propos-
ed at 62 years and the Tnien Public
Service Commission’s Memberg at 857

MR. DEPUTY.SPEAKER: He hag ul-
ready explained it. You were not pre-
sent then. You know the scope of the
third reading. No new point should
be brought in at this time,

SHR] P. G. MAVALANKAR: My last
point is that service cohditions must
be made more honourable and the at-
mosphere of their work should be
made more independent If that hap-
pens, the job will be more attractive,
not merely by lengthening it by 2
more years.

SHRI OM MEHTA. Sir, I have re.
plied to most of the points he raised.
He said, these jobs have to be made
more attractive. Recently we have
raiseq the salaries of the UPSC mem-
bers Previously i1t was Rs 3000 Now
it is Re 3250 We have also improved
the pension scheme for them Then.
be said, this Bill could have waited for
inclusion in the comprehensive Consti-
tution (Amendment) Bill which is
coming Sir he 1s too late in raising
this objection He should have raised
it when the Bill was sought to be intro-
duced When we are in the third read-
ing. this obiection is meaningless.

MR DEPUTY.SPEAKER' The ques-
tion is

“That the Bill ag
passed "

amended, be

Let the lobbies be cleared.

The question is:
“That the bill as amendsd be



29 Comtitifion (43rd

Division No. 5]

Aga, Shri Syed Ahmed
Agarwal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Alagesan, Bhri O. V,
Ambesh, Shri

Avand Singh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri

Babhunath Singh, Shri
Bejpai, Shri Vidya Dhar
Balakrishniah, Shri T,
Banamall Babu, Bhri
Banera, Shri Hamendra Singh
Banerjee, Shrimati Mukul
Barman, Shri R. N,

Barua, Shri Bedabrata
Basappa, Shri K.

Basumatari, Shri D.

Bhagat, Shri H, K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shr{i Chapalendu
Bhaura, Shri B, S,
Bheeshmadav, Shri M.
Bhuvarahan, Shri G.

Birender Singh Rao, Shri
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh—Kotah, Shri
Buta Sinlh. Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Cheandrashekharappa Veerabasappa,
Shri T. V.,

Chandrika Prasad, Shri
Chaturvedi, 8bri Rohan Lal
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Chaudhari, Shri Amersinh
Chaudhary, Shri Nitirej Singh
Chavan, Shri Yeshwantrao
Chellachami, Shri A, M,
Chhotey Lal, Shri
Chhutten Lal Shrj
Chikkalingaiah, Shri K.
Choudhary, Shri B. E.

Daga, Shri M. C,
Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R,

Darbara Singh, Shri

Das, Shri Anadi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B, K.
Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D, D.
Deshmukh, Shri K, G.
Deshmukh, Shri Shivajij Rao S.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dhillon, Dr, G. 8.

Dhusia, Shri Anant Prasad
Dinesh Singh, Shrj

Dixit, Shnn G. C.

Dixit, Shri Jagdish Chandra
Dube, Shri J. P,

Dwivedi, 8hri Nageshwar
Engti, Shri Biren

Gaekwad, Shri Fatesinghrao
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Gangadeb, Shri P.

Garcha, Shri Devinder Singh
Gavit, Shri T. H,

Ghosh, Shri P. K,

Girl, Shri S, B.

356
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Girl, Shri V Shanker

Godara, Shri Mani Bam
Godfrey, Shrimats M.

Gokhale, 8hri H R

Gomango, Shri Gindhar

Gopal, Shr1 K

Goswami, Shri Dmesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shr1 Pampan

Hansda, Shri Subodh
Hari Kishore Singh, Shri
Harl Singh, Shri
Hashim Shr:1 M M

Ishaque, Shri A K M

Jadeja Shri D P
Jamilurrahman Shri Md
Jha, Shr1 Chiranjib
Joshi, Shri Popatlal M
Joshi, Shrimat; Subhadra

Kadam, Shri Dattajrao
Kadam Shri J G

Kadannappallli Shr; Ramachandran

Kader Shnn S A

Kailas, Dr

Kakodkar, Shr1 Purushottam
Kakoti Shri Robin
Kamakshaiah Shri D
Kamala Prasad, Shri
Kamble, Shri T D

Kamla Kumari Kumari
Kapur, Shr1 Sat Pal

Kaul Shrimat: Sheila
Kavde Shri B R
Khadilkar Shri R K

Khan, Shri I H

Kinder Lal, Shri

Kisky, Shri A K

Kotoki, Shri Liladhar
Kotrashetti, Shri A K
Koya, Stri C H Mochammed
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Krishnan, Shyi E R.
Krishnan, Shri G Y.
Krishnan, Shrimat; Parvathi
Knshnappa, Shri M V
Kulkarnf, Shr1 Raja

Kureel, Shri B N

Lakkappa, Shri K
Lambodar Baliyar, Shri
Laskar, Shr1 Nihar
Lutfaj Haque, Shri

‘Madhukar’ Shri K M.
Mahajan, Shri Vikram
Mahajan Shri Y S
Mahara; Singh, Shri
Mahishi, Dr Sarojim

Majhu, Shr1 Gajadhar

Majh1 Shri Kumar
Malaviya Shri K D
Malhotra Shri Inder J
Malhkarjun, Shn

Mandal Shn Jagdish Narain
Mandal Shr1 Yamuna Prasad
Manhar, Shr1 Bhagafram
Marak Shn K

Maurya, Shr1 B P
Mavathevar Shri K

Mehta Dr Mahpatray
Melkote Dr G S

Mirdha Shr; Nathu Ram
Mishra, Shri Bibhut:

Mishra Shn G S

Mishra, Shni Jagannath
Mohammad Tahir Shn
Mohammad Yusuf, Shri
Mohan Swarup Shri
Mohapatra, Shr; Shyam Sunde
Mohsin Shri F H

Munsi Shri Priya Ranjan Das
Murthy, Shri B 8.

Nahata Shr; Amrit
Naik, Shri B V
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Nenda, 8hri G, L.
Negi, Shri Pratap Singh
Nimhalkar, Shri

Oraen, Shri Kartik
Oraon, Shri Tung

Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey. Shri Damgdar
Pandegy, $hri Krishng Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 8.

Pandit, Shri S. T.

Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokal Haokip, Shri
Parashar, Prof. Narain Chand
Parikh. Shri Rasiklal
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arving M,
Pate}, Shri Natwarlal
Patel, Shri Prabhudas
Patil, Shri Anantra

Patil Shr: C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao*
Patil, Shn T A,
, Patnaik, Shri Banamalj
Patnaik, Shri J, B.

Peje, Shri S, L.

Pradhan, Shri Dhan Shah
Pradhani, Shri K.

Purty, Shri M S.

Raghy Ramaiah, Shri K.
Rai, Shri S. K.

Rai, Shrimati Sahodrabai
Ra; Bahadur, Shri

Rajdeo Singh, Shri

Raju, Shri P. V. G.

Ram Daval, Shri

Ram Prakash, Shri
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Ram Sewak, Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, 8hri
Ram Swarup, Shri

Ramj; Ram, Shri
Ramshekhar Prasad Singh, Shri
Ranabahadur Singh, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Dr. K. L,

Rao, Shri M. S, Sanjeevi
Rao, Shri M. Satyanarayan
Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao. Shri Rajagopala

Rao, Dr. V. K, R. Varadaraja
Rathia, Shni Umed Singh
Raut, Shri Bhola

Ravi, Shr1 Vayalar

Ray, Shrimati Maya

Reddi, Shri P. Antony
Reddy, Shr1 K, Ramakrnishna
Reddy, Shri M. Ram gopal
Reddy, Shri P. Ganga
Reddy. Shri P. Narasimha
Reddy, shri P V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Dag
Rohatgi, Shrimati Sughila
Roy, Shri Bishwanath
Rudra Pratap Singh, Dr.

Saini, Shri Mulk: Raj
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sangliana, Shri

Sankata Prasad, Dr.
Sant Bux Singh, Shrj
Sathe, Shri Vasant
Satish Chandra. Shri
Satpathy, Shri Devendra
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Savant, Shri Shankerrao
Savitri Shyam, Shrimat
Sayeed, Shri P, M.
Sethi, Shri Arjun
Shafee, Shri A,
Shafquat Jung, Shri
Shabnawaz Xhan; Shti
Shailani Shri Chandra
Shamthu Nath, Shri
Shanftar Dev, Shr;
Shankaranand, Shri B.
Sbarma, Shri A. P.
Sbarma, Dr. H, P.
Shaima, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri B. N.
Sharma, Shri R, R.
Sharma, Dr. Shanker Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy. Shri P. R,
Shinde, Shri Annasaheb P.
Shivappa, Sari N .
Shivnath Singh, Shri
Siddayya, Shri S, M.
Siddheshwar Prasad, Prof,
Sinha, Shrj Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K,
Sohan Lal, Shri T.
Sokhi, Sardar Swaruan Singh
Stephen, Shri C. Al
Subramaniam, Shri C.
Sudarsanam, Shri M,
Sunder Lal, Shri
Surendra Pal Singh, Shri
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Swaminathan, Shri R.- v.
Swamy, Shrj Sidrameshwar
Swaran Singh, Shri

Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri 8. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani, .
Tiwarj, Shri R. G,

Tombi Singh, Shri N.

Tula Ram, Shrj

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P,
Verma, Shri Balgoving

Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnatp
Virbhadra Singh, Shri
Viswanathan, Shrj C.

Yadav, Shri Karan Singh
Yadav, Shri N. P,

Yadav, Shri R. P.

Zulfiquar Ali Khan, Shri

NOES
NIL
MR. DEPUTY-SPEAKER:
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The

vesult® of the division is Ayes: 308;

Noes: Nil,

The motion is carried by a majority
of the tuta] membership of the House
and by a majority of not less than swo-
thirds of the members present and

voting,

The motion was adopted.

*The following Members also recorded thelr vates for AYES:— .
Shrimati Premalabai Chavan «nd Sarvashri Tarun Gogoi, B. R. Shukla

angd Genda Singh.



